IN THE NATIONAL COMPANY LAW TRIBUNAL

SPECIAL BENCH, BENGALURU
(Through web-based Video Conferencing mode)

ITEM No. 17
CP (IB) No.123/BB/2019

IN THE MATTER OF:

M/s. Miller Traders Pvt. Ltd. Petitioner
Vs.
M/s. Dunlop Polymers Pvt. Ltd. Respondent

Order under Section 7 of Insolvency & Bankruptcy Code, 2016

Order delivered on: 23.01.2024

CORAM:

JUSTICE (RETD.) T. KRISHNAVALLI
HON’BLE MEMBER (JUDICIAL)

SHRI MANOJ KUMAR DUBEY
HON’BLE MEMBER (TECHNICAL)

PRESENT:
For the Canara Bank : Shri Hemanth R. Rao, Adv.

ORDER
1. Heard the Ld. Counsel for the Applicant-Canara Bank.

2. Ld. Counsel for the Applicant / Canara Bank submits that this Tribunal vide
order dated 07.12.2023 in IA No0.575 of 2022 has appointed Mr. G.S. Narasimha
Prasad as the IRP of the Corporate Debtor. However, the said IRP has sent an
email dated 22.11.2023 to the Registrar, NCLT Bengaluru expressing his inability
to take up the assignment. Therefore, Ld. Counsel for the Applicant has filed a
Memo vide Diary No.212 dt.09.01.2024 seeking to appoint Mr. M.V. Sudarshan
as the Resolution Professional of the Corporate Debtor

3. Considering the aforesaid submissions, we hereby appoint Mr. M.V. Sudarshan
bearing IP Reg. No. IBBI/IPA-002/IP-N00561/2017-2018/11707, Mobile No.:
9620300691, E-mail: sudarshan.mvi@outlook.com as the new Interim Resolution
Professional of the Corporate Debtor in the captioned matter in place of Mr. G.S.
Narasimha Prasad. The new IRP is directed to file his Consent Affidavit along
with AFA within one week from the date of receipt of copy of this Order.

Sd/- Sd/-
MANOJ KUMAR DUBEY T. KRISHNAVALLI
MEMBER (TECHNICAL) MEMBER (JUDICIAL)

Krishna



